IN THE CEXTRAL ADNMIKISTRATIVE TRIBURAL: YYLERABAD BENCH: AT

HYDERABAD

TRARSRERRER/ORIGINAL-APPLICATION NO, 430 of 1930

DATE ,OF ORDER: 10th July, 1990

BETWEEN:
Mr. P.Rama Sekhar : APPLICANT(S)
VSs.
The Divisional Railway Manager, RESPONDENT{S)

and others

FOR APPLICANT({S): Mr. V.Rama Rao, Advocate

FOR RESPONDENT(S):Mr. N,R,Devaraj, SC for Railways

R
7

CORAM: Hon'ble Shri B.N.Jayasimha,.Uice Chairman
Hon'ble Snri D.Surya Rao, "ember (Judl,)

1. Whether Reborters of local papers may.be p
allowed to see the Judgment?

2. To be referred to the Reporter or not? Mo

3. Whether their Lordships wish to see the Aty
fair copy of the Juégment?

4. Whether it_nreds to be circulated to N~
other Bench/of the Tribunaliy

5. Remarks of Vice-Chairman on columns
1,2,4 (to be submitted to Hon'ble Vice-
Chairman where he {5 not on the Tench)
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DRIGINAL APPLICATION NB,430 of 18580

JUDGMENT OF THE DIVISI DN BENCH DELIVERED BY THE HON'BLE
SHRI B,N,JAYASIMHA, VICE CHAMIRMAN

fha applicant herein is a Rest Giving Assistant
Station Master, South Central Railway, Rajampet, Cuddapah
district, He guesticns the order issued by the 4th res-
pondent in his proceedings dated 19.5.1990 under which
the applicant has been directed to leave his present
permarent position and to work as ;eave ressrve ASM for
three stations viz., RIP, HAQ and BMT according to the

ladder policy.

2, e have heard the learned counsel for the applicant,
3nri V.Rama Rao and the learned Standing counsel for the
respundents, Shri N.R.Devaraj, SC for Railways. Shri Davaraj

has placed bafore us a letter dated 31,5.,1990 addressed by

the Divisional Railway Manager to all the SSs/3Ms/TTs of “Qﬁfﬁ;%

Guntakal Division of South Central Railway, which resads as

folioug;-

“The orders contained in para«2 of the letter
referred to above need bot be implemented now
and tne position existing prior to the issue

of the above instructions may be maintained,

The ladder system will be given effect to
at the time of periedical transfers and till
such time periodical transfers ars ordered,

-

the existing arrangements may continue."”
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3. In the circumsta

being implemented pursu

L 2 LN )

nces, the impugnad orders are not

[
ant to the above letter. Hencs,

no relief is required to be given in the present applica-

tion., The application

infructuous., No costs.

(Dictated

-
g;JJai1°1ﬁQqhﬂ4g_
(B.N,JAYASIMMA)

Vice Chairman

is dismissed as having become

in the open Court).

(D. SURYA RAD}
Member (Judl.,

Dated: 10th July, 1990. SZ%J%g;;M

Sdnior Divisional Rakiua
Guntakal, .
Senior Divisional Operat

Station Superintendent, S.

Tha Secretaryilrkemxafxk
Ministry of Railuays, Ra

« Personnel Officer,South Central Railuay,

inE Superintendent, $.C.Railuay,Guntakal,
*Railuway,Rajampst, Cuddapah District.

mdka)y and Chairman(union of India),
il Bhawan,Ney Dalhi,

Cne copy to Mr.v.Rama Rap,Advocats,3-6-779, 14th Street
) Himayatnagar,Hydarabad—SUéDZB; ' u, ' o

0ne copy to Mr,N.R,Deavra
Cnae spare copy.

usn

j»SC for Railways, CAT, Hyderabad.

NP\ DEPUTY REGISTRAR (3).

LT

Divisional Railway Manager, South Central Railuway,Guntakal. Y& -

jJ
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IN THE CENTRAL ADMINISTRATIVE TRIBUMAL
HYDERABAD BENCH AT "HYDERABAD

LI
\;\,_

- THE HON'BLE MR.B.N.JAYASIMHA:v.C, .

aNp - B
THE HON'SLE MR.D.SURYA RAD<MEMBER(JUDL. .
' , . AND
THE HON'RLE MR.J.NARASIMAHAMURTHY:M(3J)
: “AND

THE HON'BLE MR.R.BALASUBRAMINIAN:M(A)

DATE lo,’)ﬁa

JRDER / JUDGMENT -

AG/RUAL/CA, /o, ~ o in
T.A.No. o W.P-No,

0.A.No. qgm{j@w
Admitted and Inté;iﬁ directions Issued. ;
Allowed. |
Dismissed for default.
Dismissed .as withdraun,
Dismissed, -
Disposed of with direction,
M.A.ordered/Re jected.
No order as to caﬁxsﬁ
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